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.................................Applicant(s) 
Versus 

Respondent  ( s) 

Sr. No 	Date 	 Orthr with Signature 

1.10.3.93 	 I havo 	the lecrned consel for both sides. 

FiG a r ing  is concluded.Judgment is dictC  ed and pronounced 

in the 9pen court vide separete sheets atteched to the 

record in L 8/93,Thus, the aolication is accordingly 

diso-sed of.No ccsts, 
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